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IN THE CENTRAL ACMINISTRATIVE TRIBUNAL:HYOERABAD EBE NCH

AT HYDERABAD

0.A.No,1066/91 Date of Order:12.,10.93

P.Narasimha furthy A ) £
.o pplican

Vs,

1.The Director,
Maintenance Southern Telecom Region,
39, -Rajaji Salai
"WYawoo"Mension,
Madras.

2.,The Telecom District Engineer,
Nellore.

3,The Agsistant Engineer,
. Coaxial Maintenance
Sullurpet,
Nellore District.
‘ «s Respondents

Counsel for the Applicant : Mr.V.Sudhakar Reddy

Counsel for the Respondents : Mr.N.R.Devaraj

- -

CORAM:

THE HON'BLE MR.A.BLGORTHI : MEMBER (ADMNf)

THE HON'BLE MR.T.CHANDRASEKHARA REDDY : MEMBER (3UDL.)
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Q.A.No,1066/91 -.Date of Decision:12-10-1993

CRDER
I As per Hon'ble Shri A.B. Gorthi, Member {admn)}

The aéplicant, having been sponsored by thg Employ-
ment Exchange, was recruité@fﬁas Casual Labourer in June, 1985
and he worked as a temporary Casual Labodrer till 31.1G.1985,
Thereafiter, he was properly engaged as Casual Mazdoor from
16.11.,1885, But his services were terminated with effect from
29.3.1988, by means of a notice issued on 27.2.1988, Aaggrieved
by the same, he apprcached this Tribunsl-with OA 601/88, which
was allowed with a direction to the respcndents therein, to .
reinstate the applicant into service with all conseqguential
benefits, Eversince, the applicant is in contindus service of
the respendents.  The relief that he has claimed in this appiica-
tion is, for a direction to the respondents, to regularise;;tﬁis
services from the date of his initial appointment, and absofb
him in the regular post with all consequential benefits,

monetary or otherwise,

2. The respondents in their counter affidavit, have
accepted the various averments made in the application. They
have stated that he was not eligible for the benefit 6f the

scheme prepared in pursuance of the orders of the Honourable
Supreme Court in AIR 1987 SC 2342, as the épplicant was not
engaged prior to 30.03,1985, However, the respondents introduced
another scheme dated 07.11.1989, under which, temporary statué
would be conferred on all the Casual Labourers currently empléyeq;
and, whopf have rendered gz continous service of atleast one year

out of which, they must have been engaged on work for a period

of —#» 240 days.
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Copy to:-
1: The Director, Maintenance Southern Telecom Region,

- 39,-'Ra jaji Saldi. "Wauwoo"Mension, Madras,

2. The Telecom District Engineer, Nellore.

3. The Assistant Engineer, Coaxial Maintenance Sullurpet,
Nellorse District. .

4, One copy to Sri. V.Sudhakar Reddy, advocate, 3-5-899,
Hlmayatnagar, Hyd-29. ‘
Dne copy to Sri. N.R. Devaraj,‘Sr. CGSC, CAT, Hyd.

6., One copy to Library; CAT, Hyd.

ﬂ?. One spare CcoOpYy.

Rsm/—. )

iJ . -
l,’

~ A



RN

'.2-‘

3. The -applicant's case would be squarely covered
by the scheme introduced vide memo dated 07.11.1989,

The resgpondents further c}arified.in their counter

”affidavit:fhat the case of the applicant, for grant

of temporary staﬁus/regularisatioq is under the active

consideration of the respondents,

-

4. In view of what isl stated above, this application

" is disposed of with the foliowing"directionsg‘ to the

respondents.

é) As the applicant has becdme*eiigible'for grant of
temporary status, the same may be granted to him
in accordance with the circular letter No,269-10/
89¢STN dated 07.11.1989, |

b) The applicant will be entitled to all the benefits
that accrueg on the grant of temporary status
to him,

c) -The case of the applicant for regularisation,

will be considered strictly in accordance with

his seniority and as per the extant instructions,

5. TheIRespondents are given three months time to
comply with our directions sco far as buu1-faa@;44,\§3 the
grant of tempcrary status with all conseguential
benefits, OA is allowed with the above &eé&-directions

withex® no orderg as to costs.

- J‘—#‘zgﬂs
(T .CHANDRASEKHARA REDPY) {A.B., GCRT

Member (Judl.) Member (Admn)

Dated:The 12th Cctober, 1993

~ (Dictated in the Open Court)
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IN THE CENTRAL ADMINTI STRATIVE TRIBUNAL
HYZERABAD BENCH AT HYLERABAD

THE HON'ZLE MR.J STICE V,NEELADRI RAQ
. VICE CHAIRMAN

«

AND

THE HON®RBLE MR.A.B.GORTHI sMEMBER(A)

. AND
THE HOW'BLE MR.T.CHANDRASEKHAR REDDY -
. o a MEMBER( JULDL)
[ ‘JD ] N
THE HON'BLE MR.P|T.TIRUVENGADAMsM(Z)
-\ 7 6 R - L
Dateds | 121/ / ~1993 - b
(ORDER/JUDGMENT: —
Moder RIS 7CTETND,
im
) | . . lo6€/9/
. - 0.A. o, 3
T.A.No, . . LD e

: Acﬁmitted and Interim dii:ections
isfued '

bm;\;;—d_-l
Disposed of with directions
Dimissed..
Dismissed as withdrawn

Désmissed for default, .
Re jected/Craeredqd,

- - o .
' ' ' ' -’N6f6;aer as to costs.
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